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HOUSE OF THE PEOPLE 

Thur1dai,, 28th November, 1953 

The Howe met at Half Pait One of 
the Clock. 

[MR. SPEAKER in the Chair.) 

QUESTIONS AND ANSWERS 

{Sf!e Part I) 

2-25 P.M. 

BUSINESS OF THE HOUSE 

ALLOTMENT OF TIME FOR THE ausma:ss 

Mr. Speaker: I have to inform the 
Houee that th� Bu1lnets Advisory 
Committee met on the 19th November 
and appo:nted a sub-eomm1.ttee b. 
ronsider the allotment of time for 
Government Bills and other business 
before the House durin1 the current 
session. The sutrcommlttee met on 
:he 23rd Nr.vember and made a re· 
port. The . Buslne�s Advisory Com
mittee met a1aln on the 24th Novem
ber, 1953, and comldered the report of 
the sutrcommlttee dated the 23rd 
November. 1953. The Committee 
a1aln held a 1peclal meeting 
on the 25th November. 1953. 
i.e., yesterday, and came to the follow
ing conclusions as re1ards the time
table for the various Bills and other 
business. Members will carefully 
note the time allotted by tbe Bu1lnes1 
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Advisory Committee for the various 
lcJli;Jatlr,n. 

Name of the Bill Time allot• 
ted. 

1. The Industrial Disputes (Am- I dav 
endment) Bill. (only tbe 

2. The Ancient and Historical 
mouumenu and Archaeolo-

ri
ical Sites and Remains 
Declaration of National 
moortancc) Amendment 

Bill. 

0aUICI 
remaJn.) 

Ii houn. 

3. The Em_P-lovec,' l'rovident 
Pund (Amen tmen1) Rill. :a hours. 

4. The ManipUT Courr Pces
l (Amendment and V1liJ11· 

tkn) Bill. 
5. The 'tele1r1ph Wire� (Un- : 

lawt\tl Po,scssion) Amend-

t 
ment Bill. 2 hout'1 

6. The I n:tian Patents 11:nd De
. 1i1n1 (Amendment) Bill. 

7. The Reaerve Bank of lndi· 
(Amendment and Miscel
laneous Provisions) Bill. J 

8. The Bankin,: C..omjHrnies 
(Amendment) Bill. J� day,. 

9. The Travancore-Co::hin 1 
:�f.h Court (Amcnd,mcnt) 

� 

10. The C1lcutta Hifh C urt 
��enaion of Jurhdicrion) 2f da)'I. 

I,. The Live-Stock fmpc>rta
tion (Amen,.lment) Bill. 

12.  The .R.cpeaJing and Am· 
endina Bill. J 

13. �c Speci:il Marriaae Two da)'I 
Ball, 1952. but if ncces

ury, rbe 
allotment be 
extended hr 
I day. 

· -- ---- --·-·---- ··- ... 
As re1ard1 the two Tariff Bills, tbe 

Committee · su,setited that . three da,y1 
ml1ht be reeerved for both the Billi. 

-· ·---
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[Mr. Speakerl 

but It was not possible to make any 
definite allotment as one of the Bills 
had not so far been Introduced. 

The Committee has further made al
lotment in connection with the follow
inf items r of. business which will be 
taken up durin, the· current session: 

I. Forel1n Affairs . . .  One day. 
2. Resolution on the Preventive De-

tention Act. . . .  Two days. 

{J. Scheduled Caste Commiasioner'a 
Report. . . .  One day. 

Sbri S. 8. More (Sholapur): What 
will be the proportion? 

Mr. Speaker: We do not go by pro
portion. A Bill may contain just one 
to'l'inal' Clause, which may be put In 
two minutes, or it may contain two 
hundred Clauses which may take two 
months. We go by Bills, we 10 by 
their contents, merits, possib:Uties of 
reasonable discussion and so on. 

Sbrt · B.. K. Ctaudburl (Gauhatl): 
May I know if the hon. Speaker will 
be bound by the decisions of the Ad
visory Committee? 

Mr. Speaker: I am just c1afit)'Ine 
the position. 

Dr. Lanka Sundaram (Visakhapat
nam): May I make a submission be
fore that? 

Mr. Speaker: First let me flniah my 
announcement. These are the recom
mendations of the Business Advisory 
Committee which met, carefully took 
stock of the whole thing and consi
dered the possibilities of reasonable 
discusi;ion. The CommLttee repreaents 
Leaders of all Parties, and lt ls that 
Committee which has made these re
commendations. Now, It is ordinarily 
expected, reasonably expected, that 
every Member will make an effort, if 
the business of the House is to be put 
throueh In a reasonable time and In a 
proper way for the best 1ovemance of 
the country, and will co-operate with 
tb11 tf�ble. 

Dr. Ram Sabbac SID&'la (Sbahabad 
Soutb): That is the difficulty. · The 
Leaders of the Partle1 themselves take 
up all the time. 

. Mr . . Speaker: Order, order. It ls 
pr'esumed that they are leaders because 
they have followers, and the followers 
have to follow them . 

So, this is the time--table that bas 
been fixed. now, and we shall 10 by 
this time-,�able. 

Slart S. 8. More: May I seek some 
information? I presume that all this 
anotment Is for the whole of the re
maining period of the session. 

Mr. Speaker: This ls all civen, but 
if there Is itlme avallable,-whicb, 
there is, I think-some Bills which are 
yet to come· wlll be taken up. 

Slari S. S. More: I want to plead 
for one Bill, viz.. the Representation 
ot the People (Amendment) Bill, 
which is already !there. When !t was 
moved durine the last session, the 
hon. Minister in rharge of the Bill 
was very partifular to assert that 
this measure was necessary for the 
PEPSU elections, pan:icularly. The 
Select Committee have done their job 
at great inconvenience, and there
fore I would rather say that some 
allotment muS1'. be deftnltely made 
for the consideration of thl� Bill 
Otherwise all our labours would be 
wasted. 

Mr. Speabr: The point Is that the 
report of the Seleat Committee is 
not yet presented to the House Un
less the report is there befor� the 
House, and unless all the Bills. that 
ure considered urpnt . . and Important 
are passed, It will be difficult to 10 
on with allotments. The Commlttet' 
have done ::heir best to allot time in 
such manner as they thought best. 

Sbn S. S. More: We disa,ree on 
.this point. 

Mr. Speaker: The hon. Member 
may disa1ree individually, or if he 
has •PY other Members belonc'ng to 

/ 
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hia party, collectively. But the de
ciaion of 4he House will have to pre
vail in this matter. 

Sbri 8. S. More: Is it being put to 

the_ vote of the House now? 

Mr. Speaker: I take it thllit ex
ceptin1 the hon. Member, there is no 
other dissentient voice. 

Shrl S. S. More: I accept what you 
say, but my submission is that the 
Business Advisory Committee have 

· allotted tlmi! in such a precise manner 
that they are practically robbing us 
of the power of discussion, as a mat
�er of fact. They have allotted time 
limits, such as two ·hours, one hour. 
five days, ten days and so on. 

Mr. Spelker: Order, order. The 
hon. Member is making allegations 
and observations, without even hav-. 
in� studied what the Bills mentioned 
ore. Let ;the Bills be taken up one 
by one. Then, if the hon. Member 
has any complaint to make, if it is a 
reasonable one, certltinly this House 
will reconsider it. 

Sb.ri S. S. More: With due defer
ence to you. and with my �eateat re

·11ard for you, I want to submit that 
I am making this submission, after 
studyln1 some of the impur'.ant Bills, 
;,nd I feel that proper time has not 
been allotted to this Bill. 

Mr. Speaker: We will take that 
into consideration. when each Bill is 
taken individually. 

Shri S. S. More: That means the 
matter will remain open. 

Mr. Speaker: Not . open. The mat
ter will no'. remain open. The hon. 
·Member may try to speak, if he can 
ca�h the eye of the Chair. 

Dr. Lanka SUIMlaram: May I make 
a submission, Sir? The order of the 

. day which you have announced just 
now . . . . . . .  . 

Mr. Speaker: Not the order of the 
day, bu: the time-table which I have 
mentioned . . . . . . .  . 

Dr. Lanka Suadarua: ...... may bo 
printed In tihe Parliamentary Bulle
tin today so that we can keep a 
bandy reeord. Otherwise, there will 
be confusion. 

Mr. Speaker: Yea. that will be 
done. 

Pandit '11lallar Daa Bhar1.lT& 
(Gurraon):  May I make a submls
bion? Evidently the Business Advi
wry Committeti (·ame to these con
dusions, when that Bill was not be
fore them-I am referrin1 to the Re
presen::ation of the People (Amend
ment) Bill. Now that the Select 
Committee have ftnished the consi
deration of that Bill. and the repor,t 
is likely. to be presented in a day or 
�o. I would bee of the Business A.cir 
visory Comm'.ttee and your &ood self, 
to be pleased to consider llhe question 
of givin1 precedence to this Bill, be
cause the elections in PEPSU and 
Travancore-Cochin are .to be held 
shortly. The basis on which the hon. 
Minister of Luw placed th's Bill be
!on.• 'us was tha:; this Bill wi�l be 
utilised in these elections. It is very 
necessary, particularly so far as the 
PEPSU elections are concerned. 

Mr. Speaker: If my impre11ion is 
l'Orrect, in answer to some question 
or in the course of some debawte, it 
was lilated that those e:ectlons are 
not coming so soon as that. and that 
:he Bill mi1ht as well wait. 

Tbe MI.Dilter uf Home Affairs and 
States (Dr. KatJu): The elect:ons 
will take place, however, in the mid
dle of February or March. 

Shrt 8. S, Murthy (Eluru) :  May I 
make a submission? ls it not possi
ble to allot one more day for the dis
cussion of the Report of the Commis
sioner !or Scheduled Castes and 
Srheduled Tribes, because the Hari-
jans may not get a chance . . . . . . . . .. . .  . 

Mr. Sa,ealler: The Buaineu Advisory 
Committee have taken all theee into 
co111lderation. Hon. Members may 
have their own different lncllnatlon1 
for particular ,ubjecta. But we have 
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[Mr. Speaker] 
to take into consideration the general 
convenience. 

Shri B. S. Murthy: Mos� of the 
Harijan Members do not ret a chance 
on other subjects. Therefore. at least 
one chance may be .(iven to them on 
this subject. 

Mr. Speaker: They are given one 
full day. 

Shd T. K. Chaudhuri: On a point of 
information, Sir. I understand some 
no:lces of one-hour discussions are 
pending. Did the Business Advisory 
Committee take these things into 
consideration! 

Mr. Speaker: They will be taken 
in the usual course of business. What 
has been allotted here is the :time-table 
for the Bills. 

Pandit Thakur Du Bharpva: May 
I respectfully submit, that since there 
are several days which have not yet 
been allotted, and there is yet some 
time. this Bill may be taken up? 

Mr. Speaker: That will be consi
dered by the Business Advisory Com
mittee. when that Bill comes before 
them, and not till then; and it is a 
question of priority. 

The Prime Mlai1ter and Mlaister of 
External Affairs ud Defenc� (Sllri 
lawaharlal Nehru): May I say a word. 
Sir, about the Representation of the 
People (Amendment) Bill? Govern
ment are equally anxious that we 
should 1et it throurh. In fact, lit is 
rather difficult, I understand from the 
Election Commisaioner, to 10 ahead 
without knowln1 whether he is acting 
under the old law or t.he possible 
new law. He is In a ftx; '° he wants 
to know where he stands. If you tell 
him. eo under the old law. he will 10 
ahead; otherwise, he hai; to wait, he 
dots not know when this Bill would 
be passed, and so he cannot take any 
steps. That is his dlfflcuhy. 

Another possible difficulty is this. 
and I speak here 11ubject to correc-

tlon; the Select Committee has made 
some recommendations which prolon1· 
ed the period 1oing before the elec
t¥>Ds. That a1ain is in difficulty, be
cause it ha1 to be fitted in within a 
certain period. It has made ,that 
period somewhat more complicated 
than it was previously intended. 
Either one should be clear-I do not 
mind which-that this Bill is passed, 
and I proceed accordingly, or that It 
is not pa!lsed, and I proceed accor
dingly, if It is remalnin1 in 
the air, It is rather difficult for the 
Election Comm'ssioner, and for Gov
ernment. 

Shrl Frank Antbo�y (Nominated
Anglo-Indians): It is for Government 
to decide. (Inte1TUption,). 

Mr. Speaker: 24th December is the 
last day we have fixed. We do not 10 
beyond that. Within this, we have 
selected . . . . . . . . . . . . .  . 

Sbrl lawabarlal Nehru: I am mere
ly placin1 some Information before 
the House. I had no'.hlng to say about 
the statement you made, I entirely ac
cept it on behalf of Government. 
There are. I believe-do not quite 
know-about four or ftve days left 
over . . . . . . . . 

An Hon. Member: More. 

Mr. Speaker: I think about four or 
five days are let:. 

Sbrl Jawabarlal Nehru: These can 
be utilised for that Bill. 

Dr. Laoa Suadana: Actually it 
is a question of the priority which 
Government would like to cive to 
this particular Bill. They have not 
Indicated .�he:r desire so far. 

Mr. Speaker: They will arranre. 
At any rate, as It was then their de
sire that these Bills should be taken 
up. the Business Advleory Committee 
have considered these Bills and allot
i:ed the time. but if a situation arises. 
there may be a reconsideration b1 
the Buslneu Advisory Committee. 
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But so long as that reconsideration 
has not taken place, we will lo by 
this proeramme. 

REPORT OF ESTIMATES 
COMMMITTEE 

SIXTH REPORT ON THE MINISTRY OF FOOD 
AND AGRICULTURE 

Shri M. A, Ayyaapr (Tirupatl): I 
beg to present the Sixth Report or 

the Es:imates Committee on the Min
istry of Food and A,rlculture. 

MUSLIM W AKFS BILL 

EXTENSION OF TIME FOR PRESENTATION 
or REPORT OF SELECT COMMITTEE 

The Minister of Law alUI Mlnor"ty 
Affairs (Shri Bbwas): I beg to mov<': 

"That the time appointed for 
the presentation of the report of 
the Select Committea on :he Bill 

to provide for the better gover::
ance and admin)stration of Mus
lim Wakfs and the superviaion of 
Mutawallls' mana1ement of them. 
In India. be further extende:i 
upto the last day of the first week 
of the next session." 

Shri K. K. Basu (Diamond H1tr
bour): This is the fourth or fifth 

time that the ex:enslon is befl'i1 asked 
for. May we know the reasons for 
the same? 

Shri Bilwas: The reason is this. 
As & matter of fact, the Select Cnm
mittee held several meetinrs. 

Dr. LaDlta Sundaram (Vl.sakhapat
nam): And no quorum. 

Shri Blswas: The flrat two meet
ings were without quorum, but in sub
sequent meetin1s. there was a 
quorum. but then these meet1n1s 
were interrupted first by the Diw11li 
holidays. and then by the considera
tion of the ftepresentat'on of the 
People (Amendment) Bill, and that 
occupied the whole of the time till 
:,esterday. So there was no time t., 

Excise Dut11) Bill 

go on with this Bill, and there was 
also little chance of this Bill being 
taken up and passed this session. 
1'herefore, na:urally, we 1ave priority 
to the other Bill, tiiz. the Representa
tion of the People (Amendment) Bill. 

Mr. Speaker: Does the House take 
it that this is the final application for 
extension? 

Sbri Blswas: That is the intention. 

Mr. Speaker: The question is: 

"That the time appointed tor 
the presentation of the report of 
the Select Committee on the Bill 
to provide for the better covern
ance and administration of Mus
lim Wakfs ancl the supervision of 
Mu:.awallis' manugement of ·them. 
In India, be further extended upto 
the last day of the first week of 

the next sess:on." 

Thi' motion was adopted. 

DHOTIES (ADDITIONAL EXCISE 
DUTY) BILL 

Mr. Speaker: The House will :,ow 
proceed with turtha consideration of 
the Bill to provide for the levy and 
coll�tlon ot an additional excise duty 
on dhotlei: Issued out of mills In 
excess of the quota fixed for the t1ur
pase. 

[MR. Dt:PUTY -SPEAKER in the Chair] 

Pandit D. N. Tiwary (Saran South): 
Sir. my misfortune is that the t.on. 
Minister does not understand the 
national langua1e in which I propo!le 
to speak. 

Sbrl K. K. Basu (Diamond Har
bour):  Even if he under�tands. the 
matu-r won't Improve. 
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